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IN THE CTRAL ADMINISrRA:rIvE TRIBUNAL 
CU TTACI< B ENCH sCU TTACK. 

ORIGINAL APPLICArION NO239 OF 1999 
uttk, this the 7th day of Novem'er, 2000. 

Kalidas Neogi and others, 	.... 	 Ap1icants 

vrs. 

Unioii of India & Others. 	.... 	 Respondits. 

1. whether it bereferr to the reporters Or not? 

whether it be circulated to all the Benches of the 
Central Administrative Tribunal or not? 	No 

(G.NARAsIMIW4) 	 CSOI2H SOM)
h  
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CENTRAL ADMLNISTRATIVE TRIBUNAL 
CUTTACK BENCH: CU TrACK. 

ORIGINAL APPLICATION NO. 239 OP 1999•  
iihTi 

C 0 S A M: 

THE H9)NO1J.A3LE MR. SOMNATH SOM, VIC&c AIRMAN 

AND 

THE UONO1JRA3LE MR. G. NARASIMHAM. MEM3ER (JUDICIAL). 

., 

i<aii DS Neogi, 
5/0,3 P.Neogi, 
crter NO.C/45, 
At/PC :B ndruund, 
gist :Suflderga rh. 

Raji'r Mhran, 
s/o.Biswaranjan Mh.arn, 
A permint resijent of 
vjL1age.purnabasti, P0 ;Chkradhatpu r, 
gist Singhbhum, Bjhaz. 

N.J.RaO, 
5/0.N. 7. 5aO, 

rVf 
Dist: sundergarh. 
B.ML1eswar Rao, 
S/O.Lite 3,LChflfle, 
D/Maket,HOUSe N0a175, 
At/PC :3andar.1flda, 
DiSt:SundeQrh. 

L.M1aih, 
S/c.:'.Sit-a RO 

1arter NO.51/ 3 At/ 
Di st nc t-Sund ecgrh. 

prabir Chakraborty, 
s/o. Presh chakrabc 
Q.irter NO. 292/D, 
At/Po :B and amund, 
DiStrict-Sundergrh4  

grnjee Singh, 
s/o.Bsingh, 
Cuarter No.69/C, 
At/PC ;BandarrLiflda, 
Di St gSUflrl e rgarh. 



Susanta Kumar Ghosh $ 3 
S/O,Late P,K.GhOSh, 
Quarter iro. E/206, 
At/PC 53 and afluflda, 
District SUrid e rga rh 

3.3alaram Swarny, 
S/0.3.J. aao, 
..iarter No.175/3, 

At/Po:B and anunda, 
ii st cctSund e rga rh, 

Debashis tjitra, 
s/o.Jyogi Kumar Mitra, 
A permanent resideri o 
At/PC *3 and arnunda, 
3j5trjct_sunderga rh. 

: 
3cPpi, 
S/O.Late 3.LaChafl:Ia. 
A permanent resident of 
D/Cabin/Jup ri, 
At/PC gBandarTvfldd, 
DiSt:SUfldetgarh. 

oirua 3urd, 
5/0. Late Langar Surr, 
p'y/ya rd/yup ri, 
At/PC :3 and un'1a, 
DjSttiCt.SUfld ergarh. 

glnod <umar, 
s/o. P. Mahato, 
S&tor-C/Jupri, 
At/PC :3 and aitund a, 
Dl st. sundergarh. 

11, swapan Kumar ROY, 
5/0.1.3. ROy, 
.iarter No.A/373 

At/b a and artunda, 
District.sund ergrh. 

G. venkatecamana, 
S/O.Late G.Chiflfla, 
D/Citbifl Road, 
At/PO :3 and amunda, 
Di stcictSundecgarh. 

3.Rarlga Naidu @ j.R.NaidU, 
51.3. T,NaidU, 
A permanent resident of vii1ag' 
post sKaravani a, 
DistriCtSrkakU1am, 
Andhra Pradesh. 
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17. G.Appadtl, 
s/o. G. Pentayya, 
SetOr-D,Main Road, 
At/PC :3 and arnunda, 
Di stric t-Sund eiga rh. 

19, Subhas Chandra flê5 
S/O,MadhUSUdan Des, 
SectOr- c/i 34, 
At/PC :3 and amunda, 
Di strictSUnd egerh. 

A,A.Nerasiflgh RaO, 
S/o,A,.Y .faO, 

iarter No.13/26, 
At/PC :B and ariunda. 
Dist;Sundecgarh, 

B.RamaChandra RaO, 
S/O.B.Bhime Rae, 
Q.lerter No.116/fl. 
At/PC) :3 andertund a, 
DistriCt-Sufld ergarh, 

Tepas Sen Q1pta @ T.Serl clipta, 
S/O.AXrObiflda Sen aipta, 
A Permanent resident of 

iarter NO. E/56, 
At/CO :3 and amunda, 
Dist:Sundergarh. 

R.VeflkateSar ReQ @ R.V.RaO, 
S/o.R.Rame sac. 
A permanent resident of 
At/PO sD/Jupri. B and uiunda, 
Di strictsundergarh; 

O.Madhava RaO @ 0.M.RaO, 
g/o.o.Izune RaO. 
At/co ;Glndicha Pall i, 
SectO r_D,Bmndanunda, 
Dust rict-sundergerh, 

B,LakeJar RaO, 
s/o.a .Latchanna, 
Q.iarter No.131/fl. 
At/PO :B and anund a. 
DiSt:SUfldergerh. 

y.Ajay Kumar, 
s/o.Y.K. Sen. 

iarter No. C/227, 
At/Pc 1,,3 and arEUnda, 
Djstrictsundegarh. 



26 ujjal Bhattacharjee, 
S/o.porimal Kumar £3hattacharjee, 
A perrnafl1t residit of Quarter No,C/131, 

All are working as Suostitute Tokø pO;ter, 
Aadonda aai 1w ay Station,At/PO :3 andamunda, 
Di st :Sunderga rh, 

APPLICANTS. 

y legal practitioner: M/s.S,Fa1i,M,K.MalliCk,L.Lenka,AdvoCteS. 

-VersUS - 

Union of India represented through G1eral Manager, 
South Eastern ailway,Garden Reach,CalCUtta , 
West BngIl. 

Dvisicna1 Railway MnIger, 
South Eastern Railway, 
At/PC sChak rad he rpu r, 
Di strict-singhhhum, Bihar, 

Area Railway Manager, 
south Eastern Railway, 
At/PO :3 and arr,inda, 
Dist,Sunda rge rh, Orisa. 

SeniOr Divisional Personnel Manager. 
south Eastern Railway, 
At/PO :Chak redharçi r, 
District-Singhohum, 
Bihar. 

DiVisiOnal Operating Mafllger(Lifle) 
South Eastern Railway, 
AtChakractharp1 r, P0: chek radharpi r, 
Dist;Singhbhum, 
Bihar. 	 - 

R3PONDTS. 

By legal practitioners Ms.C.KastUri,AdditlOflal Standing counsel. 
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R. SOMNAT11 SOI1, VICEQIA1R4viA: 

In this Original Application, 26 petitioners have 

prayed for quashing the chargesheet issued by the Respondents 

against the applicant. Second prayer is to regularise their 

services of seven of them in Class-Ill posts and to regularize 

the services of the rest of the applicants in Class IV posts 

of Token porter. 

2 • 	Respondents have f ii ed Counter oppo sing the p ra.ye rs 

of the applicants. In this case,learned counsel for the 

Applicants had taken eleven months time for filing rejoinder 

but ultimately no rejoinder has been filed. 

3. 	For the purpose of considering this Original Application, 

it is not necessary to go into too many facts of this case. 

Earlier some of these petitioners have ppproached this 

Tribunal in Original Application No. 64 of 1994 praying for 

regularisation of their services under the Respondents some 

as Token Porter in Class IV and some as Trained controlling 

Operators in Class 111 posts. That Original Application was 

disposed of in order dated 21st of April,1998 with a direction 

to the Respondents that followp. action as a result of the 

Vigilance ençulry against the applicants should be completed 

\ 	within a period of six months from the ctate of receipt of a 
jZJV 

copy of this order dated 21 .4 .1998.subsequently in order dt. 

7-4-1999 oflM.A. No. 776/1998 time was further extended by 

30 days from 7-4-1999.In the present O.A.,applicants have 

stated that inspite of adequate time given to the Respondents 

to finalise the disciplinary proceedings against them and even 

after expiry of the extended time period fixed by this Tribunal 
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disciplinary proceedings initiated against them have not 

been finalised and it is mainly on that ground they have 
of 

prayed for cuashingthe proceedings initiated against them 

and have also asked for conseaueflt regularisation in service 

as mentioned earlier.By way of interim relief, they have 

prayed that the Disciplinary Proceedings should be stayed. 

In our order dated 25-5-1999,we had directed that the 

Disciplinary proceedings may be continued but no final 

order should be passed in the Disciplinary Proceedings 

without the leave of this Tribunal. 

3. 	we have heard Madam C.Kasturi,learned Additional 

5tandiflg Counsel appearing for the Respondents. on behalf 

of the learned counsel for the Applicant Mr.S.Palit, Mr.A.K. 

4ohana asked for an adournment.or the reasons recorded 

in the order sheet, the prayer for an adjournment has been 

rejected. From the pleadings of the parties It appears that 

the sole ground on which the applicants have prayed for 

quashing of the Disciplinary proceedings is delay in finalisation 

of the said proceedings.They have enclosed to the petition 
against 

the charge_sheet applicant No.1 at Annexure-3 and from the 

perusal of the charge we find that the charge is that he 

had produced false/forged service certificate for seeking 

c1' 	
employment of casual nature and subsequently on Vigilance 

enquJ.ry,the service certificate was found false.Admitted 
similar 

position is that /_ chargesheets have been issued against 

the other applicants.It is submitted by learned Additional 

Standing Counsel' that in the meantime the Disciplinary 

proceedings initiated against the applicants have been 

tinalised but because of the stay order of this Tribunal 

dated 2551999,Respfldeflts have not been able to pass the 



-7- 
final order. As the enuiry in the disciplinary proceedings 

have already been concluded the ground of delay is noonger 

relevant.ln view of this,we direct the Departmental 

i-espordents that they should pass final orders on the 

report of the enc1u.lry within a period of 90 days from the 

date of receipt of a copy of this order or from the date 

f submission of the enquiry report whichever is later. 

In view of the above order,we hold that the applicants are 

not entitled to the first prayer made by them about the quashing 

of the chargesheet.The second prayer of the applicant is 

flr regui-arisation.This also fails because the final orders 

are yet to be passed in the Disciplinary proceedings. 

In view of the above this prayer is accordingly rejected. 

4. 	In the resuit,therefore,the Original Applition is 

disposed of in terms of the observations and directions made 

above.No costs. 

L —\ 
(c, N AhAS.Lthl AL'i) 	 TL-i SUM) 

E(JuDIcJ) 	 V1E_UiALEW' 

KNM/QVi. 


